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Steps to check rise in prices of Stain_
less Steel Utensils

2046. CHOWDHRY BALBIR
SINGH: Will the Minister of INDUS-
TRY be pleased to state: -

(a) whether Government are aware
that with the adjustment of import
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duty on stainless steel, its prices which
had come down immediately after
the budget, have again gone high;
and

(b) if so, the steps Government
propose to take to arrest the rise in
the prices of stainless steel utensils?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) No, Sir. There has been no in-
crease in the prices of stainless steel.

(b) The question does not arise in
the above context.
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Amendment to Section 167 of Crimi-
nal Procedure Code

2048. DR. RAMJI SINGH: Will the
Minister of HOME AFFAIRS be
pleased. to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
cent reported judgement in Bihar
Bar Council Journal Reports, 1977
(June), in which the learned lord-
ships have held that under Section
167 Criminal Procedure Code on the
point of remand there is some defect,
which ig for the law makers to cor-
rect the same although it will create
awkward position in society; and

(b) whether Government propose
to enact a special provision for ad in-
terim charge-sheet on a prima facie
evidence to remove the lacuna of
Section 167 by amending Section 173?

THE ,MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. FATEL): (a) and (b).
copy of the judgement has been asked
for from the State Government, which
is awaited.
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